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Trm TTARYANA(EXCHANGE OF PRISONERS) REPEAL
B.ILL,2025

A

BILL

to repeal the Haryana (Exchange of prisoners) Act, 194g.

Be it enacted by the kgislature of the state of Haryana in the Seventy-sixth
Year of the Republic of India as follows:-

1. .^Ili. Act may be called the Haryana (Exchange of prisoners) Repeal
4ct,2025.

2. The Haryana (Exchange ofprisoners) Act,l94g,is hereby repealed.

3. The repeal by this Act shall not affect any other enactment in which the
repealed enactment has been applied, incorporated or referred to; ,.

and this Act shall not affect the validity, invalidity, effect or consequences
of anything already done or suffered, or any right, title, obligation or liability akeady
acquired, accrued or incurred, or any remedy or proceeding in respect thereof, or
any release or discharge ofor from any debt, penalty, obligation, tiaultity, claim or
demand or any indemnity already granted or the proof ofany past act or thing;

nor shall this Act affect any principle or rule of law or established jurisdiction,
form or course of,pleading, practice or procedure or existing urug., 

"rrtoir, 
privilege,

restriction, exemption, office or appointment, notwithstanding that-the same
respectively may have been in any manner affimred or recognised or derived by, in
or from the Act hereby repealed;

'nor 
shall the repeal of the Act revive or restore any jurisdiction, office,

custom, liability, right, title, privilege, restriction, exemption, usage, practice,
procedure or other matter or thing not now existing or in force.

Short title.

Repeal of
Punjab Act
of 1948.

Savings.
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STATEMENT OF OBJECTS AND REASONS

Whereas, in pursuance of an agreement with Pakistan for the exchange

ofprisoners, for the transfer of certain prisoners from India to Pakistan and the

reoeption in India ofcertain prisoners from Pakistan, the East Punjab (Exchange

of piisoners) Act, 1948 (Punjab Act No. 13 of 1948) was enacted.After about

two years of the partition of India and Pakistan as well as after passing of 'The

rasiruniab (Exchange ofprisoners) Act, 1948 (Punjab ActNo. 13 of 1948)',

majority of the prisoners stood transferred. On account of creation of State of
Hiryanavide runjab ReorganizationAct, 1966, the East Punjab (Exchange of
Prisoners) Act, 1948 was made applicable in the state of Haryana. The words
.East Punjab' in the title at said Act has been replaced with the words 'Haryana'

vide Govi. notification dated 7 l|uly, 2021. For the purpose of providing a

contingency for transfer of prisoners from one state to another within India,

the Transfer of Prisoners Act, 1950 (29 of 1950) was enacted and the Haryana

Prisons Rules, 2022have also been framed in the State of Haryana. Now, the

Haryana (Exchange of Prisoners) Act, 1948 has become redundant. Haryana

Staie Law commission in its recommendation dated 25.01.2023 has

recommended tl,At this Act i.e. The Haryana (Exchange of Prisoners) Act, 1948

(punjab Act No. 1 3 of 1 948) may be repealed. Therefore, the Haryana (Exchange

of piisoners) Repeal Bill, 2025 is hereby proposed to repeal the Haryana

(Exchange oirrisoner) Act, 1948 (Punjab ActNo. 13 of 1948). Hence, the Bill.

Chandigarh :

The 26th March,2025.

DR. ARVIND KUMAR SHARMA,
Jails Minister, Haryana.

DR. SATISHKUMAR,
Secretary

t - The above Bill was published in the Haryana Governmenl Gazetle

(Extraordinary),'dated rhe 26th March, 2025, tnder proviso to

iule 128 of the Rules of Procedure and Conduct of Business in the

Haryana Legislative AssemblY.

1 1768-H.V.S.-H.G.P., Pkl.


